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0. A. NO. 1015/90 ; - DECIDED ON : 1.1.1993

Ex. Head Gonst. Shri KriShan coe AJpliCant

Vse
Delhi Administration & Ors. coe Regpondents

CORAM : THE HON'BLE MR. I. K., RASGOTRA, MEMBER ()
THE HON'BLE MR. A. K. SINiA, MEMBER (J)

foplicant through Mrs. Avnish milawat, Counsel
None for the Respondents.

JUDGMENT (RAL)

Hon'ble Shri I. K. Rasgotra, Member (4) =

The learned counsel for the applicant referred to M.P. No.
1551/92 filed on 22.5.1992 and submitted that the Casle of the
soplicant in this O.A. is covered by the decision of the Tribunal
dated 24.9.1991 in O.A., 1324/90 between Ex. Const. Aftab ghmed vs.
Commiss ioner of Police & Ors. We have perused the records and the‘ { :
said judgment Carefqlly and find that the conduct of the applicaﬁg?éé
enquired in a common inquiry conducted against Const. Aftab shmed, )
the gpplicant and one Const. Sultan Singh. The inquiry officer had
come to the conslusion that *On the basis of testimony of PWs and DWs
as discussed about there is no evidence, at all, against HC Siri

Krishan whereas the charges framed against defaulters Ct. Aftab Ahmed

and Ct. Sultan Singh stand proved beyond shadow of doubt."

2. All the three delinquét'rit.~"qfficials were dismissed notwithstanding

the fact that the applicéﬁt here:.n was not found guilty by the inquiry

officer. - In the judgment rendered on 24.9.1991 in O, A. 1324/90 (s_upra)

the Tribunal issued the followirg ',.dj_i;r.ections to the respondents :-
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"14., In the conspecr:ﬁft;; of At‘ﬁe facts and cirgums'tances

of the case, the spplication is allowed and it is

disposed of with the following directions :- -4 &X
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24.5.1991, the petitioner is entitled t6 similar reliefs as provided
to ex. Gonstable Aftab shmed in O.A. 1324/90 (supra). accordimgly,
. RS .

'Ehe O.A. is disposed of with the foilowirg directions -
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(i) The impugned order dated 18.09.1989 of dismissal
of the gpplicant from service passed by the
Disciplinary Authority is set aside and quashed.
The impugned orders passed by the pppellate
Authority on 15.1.90 and passed by tge revision
authority on 14.5.30 are also set aside and
quashed. o

(1i) The applicant will be deemed to have cont irued
: in service during the period from 18.5.1989 and
will be entitled to all consequential benefits.

(iii) The respondents shall comply with the above

directions within a3 pericd of -3 months from the
date of receipt of this order.n

As the present case is on all fours with the case decided on

The order of the disciptinary auth_ority dated 18.9.1989 dismissirg
the aspplicant from service and the mpellate order dated 15.1.1990
co'nfirrrii.rg the punishment imposed by the disc iplinary asuthority

(’K»“v&.)

are; sét -aside and quashed.

The spplicant shall be deemed to have continued in service du;‘irg,'/”'

e ol

the period from 18.9.1989 and will be entitled to all consequénti

benefits. . ‘ N

Respordents are further directed to implement the above orders
most expeditiously and preferably within three months from the

date of communication of this order. No costs.
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